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CENTRAL QDHINISTRQTTUE TRISUNGL :

PRIMCIPGL BENCH Zl
0A Mo, 130472004

New Delhi thiz the 2&6th day of May, 2004

Hon’ble Shri Sarweshwar Jha, Member (A)

Mritunjoy Rajak

%/0 Late Sh.Guhiram Rajalk,

RS0 12572, Pushp Yihar,

Mew Dalhi. \

(By advocate Shri Surinder Singh)
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1. Union of India, through
Seoraetary,
Department of Eleoctronics,
Flectronics MNikaetan,
&, RO Complex, New Delhi.

2. Joint Director (Personnell,
Department of Elechtronics,

B, OGO Complex, New Delhi
. : . «Respondents

0ORrRDE R (ORAL)

HMeard the lsarnaed ocounsel for the applicant.
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. The applicant has filed this 08 with praver

thalt ©the respondents be directed to consider him for the
post of Staff Car Oriwver which has besn  advertised oy

them wvide fhnnexure 2. He has also praved for weighhtages

of his previous sarvice b
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ing given while considering him

far the post of Staff Car Oriver against the sald

advertisement. HMe has submitted his application for the
said post in March, 2004,
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s obsarved that dcant has rushed to
this Tribunal prematurely, as the respondents are vet to
consider fi1illing the wacancy against the said post. i
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had earlier also approached this Tribunal wide (@
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457 2000 which was decided on  6.11.2000 with the

following directions:~

"tn  the facts and ocircumstances of tha
casm, the DA is disposed of with the following
directions:

(1) The respondentz to publish the results.
of the trade-test held on 11.9.2000 for the
Capplicant and other eligible candidates for
the post of Staff Car Oriver within one month
from the date of receipt of a copy of this.

oirdar. Thereafter, thev  shall @ taks an
appropriate daecision in the  matter, in

accordance with  the relavant Tules | and
instructionsy . -

(%)Y  In wcase tha applicant iIs. declared
successful  in the trads test, respondents to-
give soms weightage to his previous sarvices
“with them as a casual/daily wage Oriver, in

preference to. his juniors and outsiders.
Parties to bear their own costs”.
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Tt has bean submitted Foyf fhe learned counseal For
the applicant that thea appliéént was not declared
gucm@ﬁgful> = S in the trade test which he had  baen
subjected Lo and accordingly'h@ could not get advantage of
baing appointad as Staff Car Driw&rADn the bazis of the

trade  tast. Howewver, he has  submitted that he has

rendered morse than 13 yvears of service as driver. Ha2 has

also renderd 208 days® service with the respondents
organization. Mowever, prasuming that all these facts

will be kept in wview while considering the case of the
appliaant as per the advertisement published by tham wice

s still TFelt
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annexurea  &-2 as part of his experiencs, 1t is
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cessity  For  the applicant to  hawe

that there was n
approachad this Tribkunal with the present 04 at this

tage.
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4, Howsver., oonsidering the fact thath & simple
regusst  has been made by the applicant to give welghtage

Tor his  past

rvics, It Is considered that the s2nds of

i the 08 is disposaed of at  the

with a direction to the raspondants
to  k2ep the contentz of this 08 in view while oconsidering
the case of the applicant.

5. With this, the disposed of .
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{ Sarweshwar Jha )}
Member (Al
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